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Versus 

of India and 0thers 

, d, 	rça  

Petitioner 

Advocate for the Petitioner (s) 

Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 	RCLr) rthy 	 rEnb r 

The Hon'ble Mr. 	Lr. i.K. •.L .cna 	 iierribc 	(3- ) 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



Shri 	Gondhia 
Corn rcial Irispctor DCS Office 
Western Railway, Rajkot. Applicant 

Advocate 	Mr. M.K.Pairl 

ye rsu S 

The Union of India 
Owinj and Representing 
weStern Railway, 
Through The General Lanager 
Churchgate, Earray. 

The Divisional Railway i'iaagger 
TieStern Railway, Rakot. 

Shri Jashwarisinçjh ianahu 
CLI Chief Commercial Superintendent 
Office, Western Railway Churchgate, 
Bombay, 

Shri G.J. pancholj DCLI 
DCS Office, Kothi Compound 
Rajkot 

5, Shri D.R. induja 
Commercial Inspector 
Western Railway, Ahrnedabad. 

. Shri S.K. Ohukia 
. 	 C'mnercial Inspector 

DCS Office, Pratnagar, 
Earoda. 

Shri D.K. Chancoli 
Comm-rcial Inspector DOS Oflice 
Western Railway Retlam 

Shri O.LJ. Chitre 
Commercial ispeCtor 
cCS Office Churchgate, 
Western Railway ornbay. 

Shri L.T. Cheriari 
Corniercial Inspector 
DCC ofice, Kothi Compoiund 
Western Railway, Rajkct. 

Shri T.U. Mehta 
Comncrc ial Inspector 
CCC Office, Western Railway 
Churchgate .Ombay. 

Shri bU. tal DCLI 
heste rn Railway, Bhavnagarara 

Shri L.L. Gadheria CLI 
DOS Office Pratapnager, 13aroda 

Shri R.K. Sharn CLI 
DCC Office, U. Rly, IKota 

ShriU.J.Kanani CLI 
CCC ffiCe,W.Rl7, Bombay. 	 - 

ReSQfld 
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Advocate 	Mr•  E,. Kyada 

ORAL JUL)iaEWT 

	

In 	 L)ate : 17-8-94 
O. 399 of 1989 

	

Per rion'ble Dr. R.K. Saxena 	 Merrser (J) 

Heard the learned counsel for the applicant Shri ILK. Paul 

and Shri E.R. Kyada for the respondents. 

Tuis application has been brought by ihri A.L. gonehia 

on the rund that he was ap:ointed as Assistant Com.ercia1 

Inspector under the respondents but the promotion was not given 

on the pretext th. t he (the applicant) had not undexone the 

requisite parioc f training. It was also contended that 3hri 
Ac- 

Jashw0nt Singh Shandu who was also apoointed as Cornrneial Insoector 

in the similar situation in which th applicant was appoinbed 

subsequently was promoted whereas the promotion vas denied to the 

applicant. It has been brought t. out notice by the rassondents 

that the applicant has b:en give. oromotion on 8-4-1992. Thus 

thcre remains no grievance as regards the promotion. 

2. 	The learned counse]Ifcr the applicant now contends that 

the seniority has not been ied after the promotion was given. He 

alsadrnits that as a matter of fact that no seniority list was 

published after his promotion. The mattr of seniority apears to 

have eot been considered because the applicant has ap::roached this 

Tribunal. ny waythe second prayer at this stage cannot be granted. 

The learned ceunsel for the apelicant is prepared to withdraw 

the 



r1 

the application and make representation to the respondents to 

determine the seniority and other benefits. It appears that 

the D.R.N. L) Rajkot has also referred the matter recommending 

the appliction of the applicant at a proper place. The matter 
not 

hasbeen taken into consideration by the res:ondents. i3n  the 

representation beir1: mace by the applicant within two weeks, 

the respondents shell take deciion about the seniority and 

other benefits within three months and also take into consider-

ation the recornnendatici made by the D..14. (i) Rajkot. In 

case1  any grievance still remains the applicant is at liberty 

to approach the Tribunal. he application is disposed of 

accordingly, 

(Dr. R.K. 
Member (J) 

(K. Ramamoorthy) 
Member (A) 


